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Petition No. 321TlJ2024 Dated: 14.3.2024 
NOTICE UNDER CLAUSE (a) OF SUB-SECTION (5) OF 

SECTION 15 OFTHE ELECTRICI" ACT,' 2003 
An application under Sections 14, 15 and 79 (1 )(e) of the Electricity 
Act, 2003 (the Act) has been made by Gadag Transmission Limited, 
138, ~sal ChamPers II, BhlkaJi Cama'Place, New Delhi- f10066 for 
the grant of a separate transmission licence for the implementation of 
"Augmentation oftranstor.mation capacity at 400/200kV Gadag PS In 
Kamataka by 1x500 MVA, 400/200 kV ICT (6th)" under the 
Regulated Tariff Mechanism (RTM) mode (hereinafter referred to as 
'transmission scheme1 in line with Office Order dated 28.10.2021 
(hereinafter referred to as the 'Office Order dated 28.10.2021') 
issued by the Ministry of Power. The sCope of the projectforwhich the 
trarismls,sion licence has been sought is as under: ' 

Name of the schema and Estlmatad Cost Remark 
Implementation time frame f crora 

Augmentation of Transformation 
Capacity at 400/220kV Gadag 
PS in Karnataka by 400/220kV, 
1 x500 MVA leT {6th) 

57.59 
18 months 
from the date 
of issue of OM 
byCTUIL 

2. The Central Transmission Utility of India limited vide its leiter 
dated 12.2.2024 has reeommended for the grant of transmission 
licence to the applicant4to establish the proposed transmission 
system. 

3. Based on the material available on record, the Commission vide 
order dated 14.3~024In Petition No. 32fTV2024, has proposed 
to issue transmiasioQ I~ to the applicant for establishment of 
~hetranamlasloll~oted in para 1 above. 

4. A copy of 'thf "PPI~, along with its annel\ures and 
encloBures. matle by the ~plicaht for the grant of lin inter-State 
transmission IIpence ~ag Tra_nsmisslOn Limited before the 
Commls.ton ..can .be accessed ~t the website 
hHp:/Iwww.ranewMnilranew-indla or Inspected by any person 
in the Commission'soffl,C6 byfcillowing the laid down procedure. 

5. Notice is hereby given in pursuance of clause (a) of su~section 
(5) of Section 15 of the Act that suggestloris or obJections,1f any, to 
the Commission's proposal to grant a transmission licence to the 
applicant, as aforesaid, be senlto the undersigned by 5.4.2024 at 
the above noted address. The suggestions or objections received 
after the specified date shall not be considered. 

6, The application shall be taken up for Itfe further hearing by tI1e 
Commission on 10.4.2024. Any person who files suggesUons or 
objections may in hlslher discretion attand the hearing, for which 
no TAlDAshali be paid by the CommissiCiIn. SdI-

(Harpreet Singh Pruthl) 
Secretary 


